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Compensation to Repatriates from
Burma

7522. Shri Kiruttinan: Will the
Minister of Labour and Rehabilitation
be pleased to state:

(a) whether it is a fact that the
Burma repatriates have not yet receiv.
ed compensation for their propertier
left in Burma;

(b) the number of persons who are
eligible to get the compensation from
Burma Government and the total
amount that Government are expect-
ing; and .
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(c) the action taken to expedite
the settlement of the matter?

The Minister of State 1n the Minis-
try of Labour, Employment and Re-
habilitation (Shri L. N. Mishra): (a)
Yes,

(b) and (c). The whole matter is
under discussion with the Govern-
ment of Burma and therefore it would
not be in the public interest to dis-
tlose either the nature or details of
these discussions.
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Copyright Royalty Paid by India

7525, Shri Srinibag Misra: Will the
Minister of Education be pleased to
state:

(a) the total amount of copyright
royalty paid by India to foreign
countries with country-wise break up;

(b) how does the acceptance of
the Indian amendment to the Berne
Convention affect these payments; and

(c) what steps are proposed to take
in case UK. withholds assents to the
proposed amendment?

The Minister of State in the Minis-
try of Education (Shri Sher Singh):
(a) The information is not available.

(b) Since royalty payments would
depend on various factors like the
new law that may be adopted, num-
ber of foreign works utilized, num-
ber of copies sold, the price of a
copy etc., it is not possible to esti-
mate at this stage what the expendi-
ture would be in the future on royal-
ties,

(c) The question is hypothetical at
present. If developed countries do
not make their works available under
the Protocol adopted, within a reason-
able time, India may have to reap-
praise its position towards the Con-
vention as a whole.

Neyvell Lignite Corporation

7526. Shr{ V. Narsimha Rao: Wil
the Minister of Labour and Rehabill-
tation be pleased to state:

(a) whether any agreement was
reached between the workers and the
management of the Neyveli Lingnite
Corporation in their recent dispute;

(b) if so, the details thereof; ana





